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categorically that we are opposed 
to the presence ot foreign t.toops on 
any soil. This is the exact pos·i tion. 

So far as bilateral relations with 
Pakistan are concerned, the latest 
between ·the two countries happens 
to be the Simla Aer@el'Jle.t. 1'ba._ 
ever happened before the Simla Ag. 
reement, it is best forgotten and the 
Simla Pact spirit has to be maintained 
hereafter. Some normalisation has 
taken place in respect of certain 
matters, like cultural relations and 
to some extent, trade. But much 
remair. to be done. As hon. Members 
are aware, the actua: implementation 
of an agreement between two 
nations is not a simple thing. It is 
attended wiith so many other ten-
sions so many other influences and 
so many other events supervening 
b€tween the conclusion of the agree-
men t and the time we are referring 
to. Therefore, in the first place, we 
should address our appeal to Pakis-
tan. After the new Government has 
~aken over, a very congenial climate 
has been created in the sense 0 that 
President Zia of Paki·stan has hirn-
t:;elf sent a very warm message to 
our Prime Minister where a pointed 
reference has been made to the Simla 
Agreement. Now, we are working 
on that, following it up and we have 
talked to them. Our Foreign Secre-
tary is going to Islamabad; we are 

. not allowing any souring of these re-
la ions and we are not losing any time 
in taking further step5 and having 
further talks in regard to all the out-
standine: matters which have got to 
be d ecided by bilateral agreeir..ent 
This is the position 
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Let there be a firm and an uneqi-
vocal condemnation. 
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13.45 hrs 

SUPPLEMENTARY DEMANDS FOR 
GRANTS CGENERAL), 1979~80 . 

THE MINISTER OF FINANCE' 
AND INDUSTRY (Shri R. Venka-
taraman): I beg to present a state-
m ent showing Supplementary De-. 
mands for Grants in r espect of the 
Budget (General) for 1979-80. 

----
13.45 hrs . 

CONSTITUTION (FORTY-FIFTH 
AMENDMENT) BILL• 
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•Publi hed in Gazette of 
dated 23.1.1980. 
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